CUSTOMS AUTHORITY FOR ADVANCE RULINGS
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
5" FLOOR, NDMC BUILDING, YASHWANT PLACE, SATYA MARG,
CHANAKYAPURI, NEW DELHI-110021
[Email:cus-advrulings.del@gov.in]

Present
Samar Nanda (Customs Authority for Advance Rulings, New Delhi)

The day of 2 QMI November, 2022
Ruling No.- CAAR/Delhi/Green Infra /15/ 2022
In Application No. VIII/CAAR/Delhi/Green Infra/32/2022

Name and address of the applicant: M/s. Green Infra Clean Wind Power Limited,
5% Floor, Tower-C, Building No. 8,
DLF Cybercity, Gurgaon-122002, Haryana

Commissioner concerned: Commissioner of Customes,
Nhava Sheva-V, Jawaharlal Nehru
Customs House, Nhava Sheva, Tal: Uran,
District: Raigad, Maharashtra-400707

Present for the Applicant: Shri Gulzar Didwania,
Ms. Punita Bhuchar,
Shri Ankit Garg

Present for the Department: None

Ruling

M/s. Green Infra Clean Wind Power Limited, 5% Floor, Tower-C, Building No. 8, DLF
Cybercity, Gurgaon-122002, Haryana, a company having PAN AAJCG7352B
(applicant, in short), has filed an application dated 26.09.2022 seeking advance ruling
under section 28-H of the Customs Act, 1962 before the Customs Authority for
Advance Rulings, New Delhi (CAAR, New Delhi in short). The application was
received in the Secretariat of CAAR, New Delhi on 27.09.2022. The application was
accordingly registered under serial No. 25/2022-Delhi dated 27.09.2022.

2. The applicant has stated in the application for advance ruling that, they intend to
import various equipments and raw materials such as PV Modules, PV Cells, Inverter,
Solar Cable, Power Cable, Transformers, Aluminium Frame, Solar Glass, Steel
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